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No.160/XXXVI(3)2025/12(01y2025
Dated Dehradun, April 22, 2025

NOTIFICATION

Miscellarreous

In pursuance of the provisions of Clause (3) of AI.ticle 348  of the

Constitndon  of India,  the  Governor  is  pleased  to  order  the  publication  of thee

following  Engli;h  translation  df  `The  Uttanikhalil<]   prttar  Prndesh   Pqb]ic

Seivice  a2eservation  For  Physically  Handicapped,  Dependents  Of Freedom

Fighters and Pi]rva Sainiks) Act, 1993 (Alnendment) Act, 2025' (Act Noi  09 of

2ae5)

bythecfo_orton:##2oas{#;?khandLe8ishaAssemblyandassentedto

The  Uttarakhand (Uttar Pradesh Public Service (Reservation For Physically

Handicapped, Dependents of Freedom Fighters and Purva Sainiks)Act, 1993)

(Amendment) Act 2025

(Act No. 09 of, 2025)

A„
Act

mha  to  amend  the  Ultr  Pra4esh  Public  Service   Qeservation  For  Physiedly
Handicapped, Dependents Of Fbedon Fichteus and Purva Sainiks)  Act  1993  (Adaptation and
ModificafionOrder,2oo2)intheconerd,ofstaeeOfucndnd,

Beitemctedbyunaralnndlegialal]]Deinth€SeventySrmye8rofRqublioOfmdinas
a6.

follo"-
Short title and                       1.
Commencement

ADendent in Act                  2.

(1)   This Act may be called  the unrmmand  fyttar
Pmdesh    Pul]lic    Service      (Reservrfuon    For

:¥#yFigivHaeunL:#sff#'so:;
(Anerfuent) Act  2025.

(2)   It shall come into force at once.

IntheUltarPndchrm]lieServiceaeservation

:Orfudys#i:Edrfurdal?#:a,£f
(Adaptation   and   Modificafron.  Order,    2oo2)
aereinfter refhad to as the .pintipal Aed), fro

=heve=#ELed,?p=divlffi#,
chali be.suntrfu , .
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Amendment of                     3.
8ee'tioD 2

Amen'dment or                     4.
section 3

In prineij>`ir` Act ctaipe (e).of section 2* chall be
s®sti&tted.asfanows,namely:-
"(e)  Pkyed Disabfty means the dischilities as

apediedin`the.§chBdiilerfudedtothisACL."
InprfucirdActhseedpp3,-
® fubtscetion (I) chall be 8ubrfurfed as.followrs,

ffieE:-thepedrrefoTdirectreerfueutthe
pengissip]ereservatignchallbeas`follpi]p;-

¥ec#,`tsFffiff¥of¥J#¥
(ii) In such pthife     rvices and potty as.ftye s¢?£e
Govenrigiv  mfty].  by .notifiogfiog. `identify `qot

kes#¥riur#ife##totlg¥%:th:
benchmark  disal}Ifties  of  which,  one  peroent
each    chall   .be    reserved    for   pasous    with

#ne#ti%r¥so%t#(Ec®k
disarmtiesunderclause8(A)and(e),namely:-
(a)unndnessandlowvision;
a)deofandhndofhcaring;
(a) lcoomotor disability including caehal palsy,
leprosy ctned, dwaffism, acid attack virfus and
musdrdyfroptry:
(d)    aidism,    intellecalal    di8chility,    spedfic
leaningdisal]ilityandmenfalillness;
®  mdytiple  disabilities  from  amongst  persois
under clauses (a) to (d) inchlding deaf-blindness
in the posts idenffied for cach disabilities."

(fry   sub-section   (3)   shall   he   subrfurfed   as
follous, nndy.-
"{3)  Perschs seleced against vacancies reserved

undo  sub-section  (lxi)   and  (lxTii)   chall  be
placed in the  ciegories  to which they belong.
For exafxplq if a prson selected belongs to the
Scheduled C8ste category, he chall be placed in
the   reapeedve   quota   after   maldng   necessary
adjurfuent8, if a peson selected bctongs to the
Scheduled Tribe Category, he shall be placed in
the  tspective  quota   after  making   necessary
adjustments,  if a person selected belongs t® the
other  Backwnd.Class  category;  he  stialLbe
phed  in  the  reapeotive  quota  after  maldng

#¥toediustEmEco¥mjfr;wPcO±sese¥ed:
Gafty,  he  shdyl  be  placed in  the  reapedive
quota after making necessary edjushats.  h
same vlny  if a person  selected  belqugs  to the
General  Category,  he  alall  be  plaped  :in  the
regive   category   after   maldng   necessary
a¢justments:
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Provided .that  the  vacancies  reser`ned  for

¥#fi]!,®th¥y[ki¥:¥edgivng:
pennissible. fry qapendents of freedom figivtens
arid Pimra Seinik may  be crfuilated sop?catty

:%eacig%.':5)
fonongpapely:i

sham   be  fubstitrfu .as

Insertion of
Schedule

5.

•   "(5)  Whae any of the vacandes reserved under

subeecfron (I)(ii) remains imfilled due to nin-
avaflabiljty of s`iitable candidates, the sane chall
becariedforunrdfor.ne]ttaeenrfuGnt:

Provided that in case Of non-availability of
suitable  candidates  for  the  v8caacies  reserved
tinder sub-section (1XTi)  Such posts chal! not be
canted formed but may be filled xp by siritable
candiddes belonging to the sane category copes
inorderOfmerit.''
h the principal Act the followhg schedule shall
be insert at the end.

scrmul,E
(seecEREuofHshiftion2)

SpecifiedPhysicalDisabitity
I-Pngcaldinrmity_
A. Locomotor disability (a person's inabhity to
exee`rfe   disfroctive   activities   assoof atecl   with
znovement  of self and  otiects  resulting  froan
affiction of miisculoskeletal or nervous §ysteni
or both), irduding-
(a)  "lqusy cured person" means a person who
hasbeencuredoflquDrybutiss`iffalngfro-
(i) loss of sensation in hands or feet as well as
loss of sensation and paresis in the eye and eye-
lidbutwThnomanifendefonrty,.
(ii)  manifest  deformfty  and  parssis  but  hawhg
sufficient  mobility  in  their  hands  and  feat  to
enable   then   to   engage.in   nomal   economic

. activity;

(ifi)   extreme   physieal   defolmity   as   wed   as
advanced  nee   which   prevuls   himther   from
undertaking  any   gainful   occxpation,   and  the

igRErigy, Tapr°ay   cind"   Shall   construed
0)   "cerebral  palsy"  means  a  groxp  of  nod-
progressive    netiruloctcal    condition    arfecting
body   movements   and   muscle   coordinrfup,
caused by drmage to one or more apeeifio mRE
of the haip. usually occorfug before, during otr
shndyafterbirty
(c)   "dwarfian"  means   a  medical  or  genetic
conditionresiiltingtryanadultheightof4fet10
inches(147QEEti!timctes}-.orless_;

(a)  ."rfuisc`ilar  dystoptry". means   a  group. of
herditry/genedcmrsclediseasethatweakezis
thg  muscl_es.thee  pove  the  human  body  and
persons with multiple dystophy have inconed
and  ndssing  infomation  in their genes,  which
prevents  then  from  making  the  proteins  they
need for healthy musoles.  It is characterised ty
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progressive skeletal muscle weakness, defects in
muscle proteins,  and the death of muscle  cells
and tissues;
(e)    "acid   attack   victimsq   means   a   person
disfigured due to violent assaiilts by throwing of
arid or sinilar corrosive substance.
8. VEul inpairmeDt-
(a) nblindness" means a condition where a pelson
has  any  Of the  fonowing conditions,  after, best
correetion-
Ci)totalabsenceofsicht;or

!li)re:.oTsneffii7Lesthethan#coey:r##
possfole corrdon; or
|iii)  linitafion Of the field of vision subtending
an angle Of less than 10 degree.
a))   "low-vision''   means   a  condition  where  a
person  has  any   of  the   following  oonditous,-dy:-
(i) visual acufty not exceeding 6/18 or less than
20/60 upto 3/60 or auto 10A00 (Snellen) in the
better eye with best pessfole conectious; or
(ii) linitafron of the field of vision subtending an
angle of less than 40 degree xp to 10 degree.   .
C. Hearing inpairment-
(a) "dcaf means persons having 70 DB hearing
loss in apeech frequencies in both cars;
th)  "hard of hearing". means person having  60
DB to 70 DB hearing loss in apeech frequencies
in both ears.
D.  "8ireech and  language disabflity"  means a
permanent  disability  arising  out  Of  conditions
si[ch as laqmgectomy or aphasia afeedng one or
mne components of aped and langunge due to
organie or neuolorical causes,
2.      Intenerfual      disabmly,     a     condition
characterised  by  significant  linhafion  both  in
intellechial    functioning    (reasoning,    leaning,
problem  solving)   and   in  edaptive   behaviour
which covers  a range  of every day,  social and
praeded rms, inrfuding-
(a)   "Speeific   leaning   disabilities"   means   a

a:gfe:e#o#citgr£¥kfr°onLdiLti±e,¥h=
orw"en.thatmaytnanifestitselfa8adffic`ilty
to comprehend. spedq red, wh, apell, or to do
mthenedcal   calculatious   and   includes  siich
Conditions  as  pelceptual  disabiREes,  dyslexia,
dysglaphia,      dysoaleuliq      dyquxia      and
developmeBtlaphadr
a) "adim speetnm disorderp mcan8 a rmmo-
developmerml  condition  typically appechg  in
thLe  first  three  years  of  urc  that  significantly
aflfro   a   person's   ability   fo   comlminieete,
understand fchfionchips and relate to others, and
is     frequently     associated     with    unusal     or
gdeot}pieal rituals or behavio`m.
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3. Mental l]ch8viour,-
"mental illness" means a substantial disorder of

thinldng,    mood,    percaptioi    orientation    or
memory    that     grossly     inpairs    jndgmcht,
tbetfawiour, capacity to recognisereality or ability

to meet the ordinary demands of life, btit does
not  inclndc retardation  which  is  a conditon  of
anested or incomplctc development of mind Of a
person,  apechlly chamcterised by 8ubnomality
ofintelligcnce.
4. Disabthty caused due to,-
(a) chrorio neurological conditions, sock as-
(i)  "multiplesclcrosis"  means  an  inflammatory,
nervous  system  disease  in  which  the  myelin
haths.around the aeons  of nerve cells of the
brain  and  apinal  cord  are  damaged,  leading to
demyslination and affecting the ability of nerve
cells in the bmin and spiml cord to communicate
with each other;
(ii)   "pnddnson's  disease"  means  a  progressive
disease   of  the   nervous   system   marked   "by
tremor,  muscular  rigidity,  and  slow,  inpecise
movement,  chiefly  affecting  middlei]ged  and
elderly people associated  with  degenedon  of
•ft8:=##th±b£:dadefideny.of
a) B[®od disorder,-
(i)  "haemophilin"  Ineans  an inhedtable disease,
usually  aifeedng  only  male  but  transmifed  by
women to their male children,  chamcterised by
loss or impaimezit of the normal clotting chflity
of blood so that a minor  wound may result  in
fatal bleeding;
(ii)  "thalassemin"  means  a  groap  of inheri-ted
disorders  chancteTized   by  reduced  or  chsent
amounts of haemoglobin.
(iii)   "sickle  cell  disease"   means  a  hemdytic
disorder    charactedzed    ty.   chronic   memia.
painful events, and various conpHcations due to
associated tissue and orgm damage;
Elplamtion:-     "hemolytic"     refers    to     the
destruction of the  cell  membrane  of red blond
cells resulting in the release of haemoglobin.
5. Multiple Disal)ultler (more than one of the
'ahove  Specified  di3abnities)  including  deaf
blindneg8 which means a condition in which a
person  may  have  combination  of hedng  and
visual         inpaiments         caising        sever\e
communicafron. developmutal, and educational
problems.
6. Any other category as may be notified by the
State Gow-t.I,'

By Order,

DHANANJAY  CHATURVEDl,
Principal  Secretary.
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Statement of Objects and Reasons

According to the provision Of the Uttar Pradesh Pubfro  Service
•Qeservation. for  Physically  Handicapped,   Dependents  of  Freedom
Fighters  and Purrs Sainiks)  Act,  1993  (Adaptation  and Modification
Order,  2002)  the horizontal  reservation  is  calculated  in an  integrated
manner on the basis Of vacancies in the process of direct recniitment for
dapendeuts  Of  freedom  fighters  arid  .Purva  sainiks  and  there   is  a
provision for carrying forward these two horizontal reservations, due to
which   Uttarakhand   Public   Service   Commission   and   tJttarakhand

. Subordinate   Serviee  Selection  Commission  are  facing  difficulty  in
preparing the examimtion result and merit list. It is necessary to resolve
de sad difficulty.

:£unThereifefroife#ifefth#e#*#iin#+EEfa:#
Handicapped,DapendentsofFreedomFightersandPurvaSainiks)Acctt,,ct,
1993 is required.

3.         The proposed Bill fulfills above objective.

Pushkar Singh Dhani
'     Chief Minister.

tfrovHnIp (ano€O) io/fun/ 1 5O-2025-iousoo qfin. a5nI/en)


